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The Registrar,

National Green Tribunal,

New Delhi.

Subject: -Compliance of Hon'ble National Green Tribunal, New Delhi Principal Bench
Order dated 14.07.2020 in the matter of O.A. No.j gl /2019 in case of Ashwani
Kumar Dubey Vs. V/s Union of India & Ors. - Regarding.

Sir,

This has reference to above mentioned subject regarding compliance of Hon'ble
National Green Tribunal; New Delhi Principal Bench Order dated 14.07.2020 on the
subject mentioned above. Relevant part of the order dated 14.07.2020 passed by Hon'ble
NGT is as below -

e o 11. Since the term of the Committee has expired, further oversight work may
be undertaken by a joint Committee of the CPCB with respective State PCB and the District
Magistrates. The State PCBs will be the nodal agency for the respective States.

12. The newly constituted OC may furnish its reports quarterly by email at judicial-
ngt@gov.in preferably in the form of searchable PDF/OCR Support PDF and not in the form
of Image PDF. First such report may be furnished giving status as on 31.10.2020 by
15.11.2020 with copies to concerned stake holders for their response if any by
30.11.2020....... N

In compliance of above order passed by Hon'ble NGT, the committee carried out
second quarter (November 2020 - January 2021) field visits during February 07-13, 2021
to verify the status of compliance of various directions issued by Hon’ble NGT in its
judgment of August 28, 2018 and additional action points identified by earlier oversight
committee. The compliance status of each stake holders with reference to identified targets

is attached for your kind consideration please.

Encls: - As Above.

(Ramrzl)

Regional Officer

#

&\ ' Régional Officer

RS "R\W’* %M h\b\\l\

Address : 162, Uttar Mbhal, Near Chandi Hotel, Rohartsganj, Sonbhadra-231216 (U.P.), Email :- rosonbhadra@uppch.in
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Quarterly Status Report. November 2020 — January 2021
ed by Hon'ble NGT in The Matter of No, 164 Of 2018

Report of Committee constitut
i Case of Ashwani Kumar Dubey Vs. Union of India and Others

- e g e W 8
A o T T S ST et Y -

INTRODUCTION
Hon'ble NGT in the matter vide its order dated 14.0_7.2020, directed the following

regarding the Oversight Committee,
» ¢ince the term of the Committee has expired, further aversight work

moy be undertaken by a joint Committee (OC) of the CPCB with
respective State PCB and the District Magistrates. The State PCBs will be
the nodai agency for the respective Stotes. ] -

The newly constituted OC ‘may furnish its reports quarterly by emaoil ot
judicial-ngt@gov.in preferably in the form of seorchoble PDF/OCR
Support PDF and not in the form of Image PDF. First such report may be
furnished giving stotus as on 31.10.2020 by 15.11.2020 with copies to
concerned stake holders far their response if any by 30.11.2020. I

Accordingly, the following members are nominated by the concerned departments for

the said committee,
« Shri Rajendra D.Patil, Scientist D, CPCB Regional Directorate, Lucknow
« Shri RadheyShyam, Regionai Officer, UPPCB, Sonbhadra
e Shri Ramesh Kumar, SOM-Duddhi, Sonbhadra
The said designated Committee had submitted its first report of the quarter ending

31.10.2020 to Hon'ble NGT. Now, for the next quarter i.e. November 2020 — January
2021, the members of the designated committee representing CPCB & UPPCB has
carried out field visits during February 07-13, 2021. The compliance status of the
following was verified during the visits.
01. Various directions Issued by Hon'ble NGT In Its judgment of August 28, 2018.
02. Additional action points as identifled by the earlier oversight committee. And,

03. Status of the observations during previous quarter visits.

The compliance status of each stakeholders with reference to identified targets is

following given: Q&fhﬂ'}""
i <

v sl

SDM uprPCB crcp
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1. Thermal Power Plants

1.1.  M/s NTPC Limited Shakti Nagar Sonbhadra.

page | 2

‘'

1.1.1. Compliance status of action points identified in Hon'ble NGT orders

and additional issues identlfled by earlier oversight committee.

' S. Issues ldcntlficd in
| No. Hon'ble NGT order

Compliance Status/ Remark
(As on 31.01.2021)

a) |To ensure continuous|e
operations of ESPs
installed in TPPs.

Installation of CCEMS to

monitor stack emissions
and connect it with
: CPCR/SPCB  server for| e
onlime data transmission.

The OCEMS are installed on the duct
connecting to the stack and the required
iso-kinetic  sampling  for  monitoring
particulate malter is not been ensured. And
hence, the OCEMS monitored values are not
representative.,

As per the OCFEMS data on the CPCB server,
the unit is tound non-complying for 19 days
(610 SMS alerts) during this quarter i.e.
November 01, 2020 - January 31, 2021.

1
!Ib) " installation of 03| e
CAAQMS for ambient ar |

| monitoring by each P[P

and linking it with |

| CPCB/SPCB server |

”‘,’ asty e

utdization in accordance

with PADEF&CC

Notification dated

31.12.2018 anrnd Hon'hlp

=' NGT order dated

| 12.02.2020 in_the matter |
| of OA No 117/2014. .

i ¢l ' To ensure 100%
{

d) To _ensure continuous | e
operations of AWRS

After the recommendation in the previous

quarterly report, the unit has made the site |

open frem three directions for the CAQMS
instatled inside the plant area. Howcever,
the QOCEMS installed in the residential
colany is not ppen fram gll directions, and
farge trees located very close to CAAQMS
are the barriers to horizontal air movement.
Thus, tihe ambient air quality monitored
through this statian s not representative.

it was informed that they have nstalled
only two CAAGQMS anag the third station is
under censideration

As per thie information, the unit has utilized

32.0 % of total fly ash penerated during
2002021, The Ash was mainly consumed in
NHAL road project, ash brick manufacturing,
land development, and ash dyke raising.
However, the remaining 68 % of ash 1s been
disposed of in the ash dyke.

The unit needs to make more result-
oriented efforts for achieving a better
nercentage of ash utilization.

As per the records the unit has discharged
55,890 KL ash slurry and recycled
77,90,301KL  water

during the quarter

i/ .

LA | (e AN

urecn .

SHDM
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S. Issues identified in Compliance Siaius/_aemark

No. Hon’ble NGT order (As on 31,01.2021) |
, ending 31.01.2021.

e) | Necessary renovation of [« During the previous visit, the team had

the ash dykes needs to observed some underwater flow of ash
[ be carried out in order to slurry discharge into the Rihand reservaoir
' prevent breaching of ash near the ash dyke of the unit. It was
pond and spreading of informed that they had provided an
; slurry in to surrounding underground pipeline for the discharge of
| | cnvironment and Rihand rainwater surface runoff from the pumping
Reservoir area into the Rihand reservoir. The said

pipeline was passing underneath the Ash |
Pond Qver-flow Lagoon and the same was
durmaged during dragging of the lagoon.
Duce to this, the water from Ash Pond Over-
flow Lagoon was discharged into the
reservoir.

= The unit has sealed the opening end of the
said pipeline into the Rihand reservair. And
as the water level in the reservoir was
decreased the sealing was visible during the |

! present visil,
i e However, a satisfactory explanation has not
| been submittad for the discharge of ash
| sturry from ash dyke into the: Rihand
| reservoir which is wvisible in the Google
; Carth satellite image dated 20.03.2019 and
l B 10.12.2016.

| f) Control  of  polluticn | e Status s the same as reported in the

J dureng coal  starage, provious gquarterly report.
| transporiation and
| handbing z
1.1.2. Status of other identified issues o )
S, | Issues identified Compliance S_t:;tu_s/_f?.‘énié-rk; :
Lo, | , (As on 31.01.2021) |
a) | Achiewing ZLD in ETP & e The umitis unihizing the treated effluent from
1 STP B | ETP &STP.
n) | Installation of FGD for e The unit is in process to install FGD system
i control of Bas20US for achieving standards Notified for gaseous
| emissions - enussions, o .
’_ £ Y
S [T e v
é‘vl’{f " o e
SDM urrcn b cren
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1.1.3. Rccommendations of the Committee

. Though the unit had rrapped tho discharge of 15h slurry into 'lhe Rihand

constant efforts t‘o avoid such lacume to

reservolr they should make
happen in the future,

e The unit ¢an be Jsked to submit the cxplanation regardingGlOSMS
gencratud through OCEMS during last Lhrec manths.

e The unit can be asked Lo mstall an OCEMS sensor the appropr'l:ate
lacatian to ensure the required 150 kinelic rondmnn for monitoring of
particulate matter |

o Tho unit con be asked 10 subpuit 1 tmes huuml action plan 10 retocate
H‘o ox SN CAATNS st Wed gy the r_osnrlc-nlr al colony for RNSUrng
pepresentatve ambent aw thw mannanng .af, per the gu\dt‘\me

s Tha uant can dso he asked to subimt d Hme- tm,md acuen pl.m for the
1gailation of the 1UCAACIMS. b

o Tho unitcanbe gyked 1o attueve hetier perceitage of ash utihzation.

Furtrer, the Fogmenittes s Vigw that an aupropnate environmenta\
commpansation (LC) tor s reponed pon-Lemphance Cat be imposed. 1

Hon' b NGT agnes o e the S thae the 1€ el e T2CA ated separately

s rEVIPYALE the cxolandgian e btzoe o theiunt

ueecit Ccren

o ————
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1.2. M/s NTPC Limited Rihand Super Thermal Power (Power Plant)

1,2.1, Compliance status of action points Identifled in Hon'ble N

GT orders

and additional issues Identified by earlier oversight committee.

Compliance Status/ Remark

S, 1 Issues Identified in
| No.|  Hon’ble NGT order {As on 31.01.2021)
~a) [ To ensure continuous | » As per the OCEMS data on the CPCB
' ‘ operations  of  ESPs server, the unit is found non-complying for
'. | installed in TPPs. 23 days (254 SMS alerts) during this
| Installation of OCEMS to quarter i.e.,November 01, 2020 - January
monitor stack emissions 31,2021, 3
'and connect it with
CPCB/SPCB server for
online data transmission. - -

b} | Installation of 03 The unit has instalied three CAAQMS for
CAAQMS for ambient air ambient air quality monitoring.
monitoring by each TPP All the three CAAQMS were visited during
and linking it with the visit. It was found that the CAAQMS
CPCB/SPCB server. sites are not open from all directions, and

large trees located close to CAAQMS are
the barriers to horizontal air movement.
Thus, the ambient aif quality monitored
through  these  stations s not
(P L | representative.
c) | To ensure 100% fly ash The unit has taken appreciable initiatives
| utilization in accordance . for the supply of fly ash through BTAP
with MoEF&CC | wagons, due to which they have utilized
Notification dated the 51 % oftotal fly ash generated during
31.12.2018 and Hon'bie 2020-21. The Ash was been mainly
NGT order dated consumed in NHAI road project, ash brick
| 12.02.2020 in the matter manufacturing, land development, and
of OA No 117/2014. ash dyke raising.
However, further effarts are required to
utilize the remaining 49 % of ash that is
presently being disposed of in the ash
_ i * dyke. - ) B __'

d) | To ensure continuous As per the informatlon provided by unit

operations of AWRS around 808656 MT ash was disposed off
B into ash dyke in the form of slurry.

e) | Necessary renovation of Seepage was seen from the wall
the ash dykes needs to constructed to trap the discharge from
be carried out in order to Ash pond overflow Lagoon. Though the

) prevent breaching of ash seepage is  negligible, it requires |
/C GER R
SOM urecs cpCB
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Page |6
S. Issues Identified in Compliance Status/ Remark
| No. Hon'ble NGT order (As on 31.01.2021)
' pond and spreading of mediate attention to avoid any kind of
slurry in to surrounding accident in the future. -
environment and Rihand | ¢ The drain s required to built-up an
Reservair. priority to avoid any kind of surface runoff
water reaching the ash pond from the |
nearby hilly areas. B
fi |Control of pollution|e The unit recelves coal through rail |
during coal storage, transportation only and cavered shed is |
transportation  and provided for unloading.
handling. « The unit is yet to provide the proper

system to trap, the dust during unloading ‘

| ofthecoal from wagons.

1.2.2. Status of other identified issues

disposal and control of
air pollution

urecs

oxidation pond which was earlier used for
sewage treatment. As the surface is yet to
cap by soil layer, there is possibility of dust
emission during the windy condition. And

same is the case for closed ash dyke at
Adhavra.

o Similarly, required preventive measures
should be taken in the active ash ponds to
avoid dust emissions from dry surfaces,
especially during the summer season.

S. ey 1 Compliance Status/ Remarks
No. Issues |dent|ﬂ§d | '(As on 31.01.:2021) 4\
a) | Achieving ZLD in ETP & e The unit is recycling the treated wastewater
STP from ETP ‘& STP. They have instalied flow
. meters 1o measure amount of wastewater 1
L _ treated and recycled. l
b) | Installation of FGD for|e The unit is in process to Install FGD system
control  of  gaseous for achieving standards Notified for gaseous
emissions. | emissions, ‘.
c) ‘Management of ash|e The bottom ash was disposed of in the

g | P

CPCRB
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DIk

1.2.3. Recommendations of the Committee

« " The unit cani be ‘Seked to submit the explanation regarding 254 SMS
' geherated"‘through QCEMS during last three months. t

. e The unit can be asked to submit 3 tima-bound action plans for the

i . following

i

o Relocation of the existing CAAQMS for ensuring representative

\ ambient air quality monitoring as per the guideline.

o Installation of proper/effective system‘} to trap the dust during
unloading of the coal from wagoens. .

o Trapping of seepage from ash pond overflow lagoon.

o Control of dry ash emission from ash pond an;:! ash dump areas.

o Construction of garland drain around one of the ash dykes.

Further, the committee is in view that an appropriate environmental
compensation {EC) for the reported non-compliance can be imposed. If
Hon'ble NGT agrees to the same then the £C will be calculated separately

after reviewing the explanation submitted by the unit.

% B 5
< QLS , Vo=
;
SDM UPPCB cpPCB
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1.3.M/s Anpara Thermal Power Plant (Power Plant)
1.3.1. Compliance status of actlon points Identified in Hon’ble NGT orders
and additional issues identified by earlier ovefsight committee.

Page | 8

| installed in TPPs,

Installation of OCEMS to
monitor stack emissions
and connect it. with
CPCB/SPCB  server for
online data transmission.

S. I lssuesidentified in Compliance Status/ Remark

No.;  Hon'ble NGT order {As on 31.01.2021)

3) | To ensure continuous As per the OCEMS data on the CPCB server,
operations of  ESPs the unit is found non:complying for 89 days

{28073 SMS alerts) during this quarter i.e.
November 01, 2020~ January 31, 2021.

b) | Installation of 03
CAAQMS for ambient air
monitoring by each TPP
and, linking it  with
CPCB/SPCS8 server

Qut of three CAAQMS installed, sites of two
CAAQMS (GM Office and School premises)
are not open from all directions, and large
trees located close to CAAQMS are the
barriers to horizontal air. movement. Thus,
the ambient air quality monitored through
these stations is not representative.

¢) | To ensure 100% fly ash
utilization in accordance
with . MoEF&CC
| Notification dated
31.12.2018 and Hon’ble
NGT order dated
12.02.2020 in the matter
of OA No 117/2014.

As per the information, the unit has utilized
29.34 % of total ily ash generated during
2020-21. The Ash was been mainly
consumed in cement manufacturing, ash
brick manufacturing, land development,
and ash dyke raising. However, the
remaining ash is been disposed of in the ash
dyke.

The unit needs to make more resuit-
oriented efforts for achieving a better
percentage of ash utilization.

d) | To ensure continuous
operations of AWRS

The status is same as the previous quarter
and the unit isyet not installed flow meters
to measure quantity of ash slurry disposed
in the ash dyke and amount of water

- recycled from the ash pond.

e) | Necessary renovation of
the ash dykes needs to
be carried out in order to
prevent breaching of ash
pond and spreading
ofslurry in te surrounding

The ash dyke raising wark was in progress.
As informed, the raising work will be
completed by March 2021.

A satisfactory explanation has not been
submitted for the discharge of ash slurry
from ash dyke into the Rihand reservoir

UPPCRB

WD~

cpCB
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S. | Issues identified In
No. | __Hon’ble NGT order

Compliance Status/ Remark
(As on 31.01.2021)

i_.e«nvironment and Rihand
[’ Reservoir

| :

| |

which is visible in the Google Earth satellite
image dated 13.06.2018 and 27.05.2016.
The fly ash deposition is visible beneath the
surface of the Rihand reservoir near the
discharge channel from the ash pend
overflow lagoon. This deposition is mainly
due to the discharge in the past. The unit
needs to comiplete the restoration activity
in 3 timebound manner before monsoon
season.

The unit is disposing of ash in the form of
slurry on the area identified at Dibulganj for
low lying area f{iliing. The ash siurry
disposed of in the area is being directly and
continuously flowing into the Rihand
reservoir. The substantial impact of the
same is clearly visible in the reservoir
water. As per the Google Earth images, the
water quality of the Rihand reservoir in
more than 20 square kilometers area is
badly impacting due to this continuous
discharge.

f) | Control  of  pollution | »
during  coal  storage,
i | transportation angd
handling

Status is the same as the prevnous quarter

1.3.2, Status of other identified issues

[s.]

| Issues identified
No. '

Compliance Status/ Remarks
(As on 31.01,2021)

g} | Achieving ZLD in ETP & |«
STP

L_

ald units is been dischmged into  the

The unit is recycling the treated wastewater
fram ETP installed in the new units,
whereas the treated wastewater from the

Morcha Nalla.

Similarly, the freated wastewater from the
STP is also discharged into the Marcha
Nalla.

The Morcha Nalla discharges around 30-40
MLD  wastewater into the Rihand

(" =

R~

urpch 3 crcn

Y
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I S T iy Compliance Status/ Remarks
Issues identified (As on 31.01.2021)
” —— reservoirwhich mainly carries sewage angd

‘l __industrial effluent,
h) lhsiMh of FGD for|e The unit is in process {0 install FGD system
control of  gaseous for achieving standards Notified for gaseqys
____&emissigns,

emissians ; —_—

1.3.3. Recommendations of the Commitice
* The unit shoulg immediately take action to trap the continuous flow of
ash slurry from the low.lying filling araa at Dibulganj, Further, they can
be directed to immediately restore the low-lying area filled with ash
slurry to prevent any further damage to the surrounding environment.
UPPCB can initiate the required appropriate action against the unit for
the casual approach adopted by them, !
® The unit can be asked to submit the explanation regarding 28,073 SMS
Senerated through OCEMS during the last three months.
* The unit can be asked to instal flow meters to Mmeasure the amount of

ash slurry discharged into the ash pond and the amount of water

recovered and recycled from it

* The unit can be asked an explanation regarding not achieving 2LD in £7p
& STP ang also can pe asked to submi 3 time-bound action plan for
achieving z1p. _

* The unit ¢an ba asked to complete resteration activity by removing
deposited fly ash On the surface of the Rihand TEservoir near the ash

Fond overflow tagoon arey before monsoon season. They can be asked

ta submit an action plan for the same, '

* The unit can he asked 1o achieyp 5 better bercentage of 54 ublization.

Further, the committee iy ip view that ap appropriste environmenty|

compensatian (FC) for the reported non-compliance can be imposed. if
Hon'ble NGT agrees to the sampe then the £¢C will be calculated separately

after reviewing the explanation submitteq Ly the unit.

) '
[;“ N Y V_\" b
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1.4.. M/s Anpara *c’ Lanco Thermal Power Station
1.4.1. Compliance status of action points identified in Hon’ble NGT orders

and additional issues identified by carlier oversight committee.

S. tssues identified in | Compliance status/ Remarks
No. Hon'ble NGT order (As on 31.01.2021)

a) | To ensure continuous | = LIS informed that the effactive operations
| operations of [ESPs| ofESPsare ensured.

installed in TPPs. o OCEMS is installed in alt the operational
Installation of OCEMS to stacks and connected with CPCB server.
monitor stack cmissions )
and connect it with £
CPCB/SPCB  server for
online data transmission. | o R
b} | instaliation of 03 CAAQMS | » The unit has installed two CAAQMS. Site
for ambient air monitoring of both the CAAGMS are not open from all
by each TPP and linking it directions, and large trees located close to
with CPCB/SPCA server CAAQMS are the barriers to horizontal air
movement. Thus, the ambient air quality
monitored through these stations is not

_ representative.
¢) To ensure 100% fly ash|e As per the information, the unit has
\ utilization in accordance utilized 22.71 % of total fly ash generated
with MoEF&CC Notification during 2020-21. The Ash was been mainly
| dated  31.12.2018 and consumed in cement manufacturing, ash
Hon'ble NGT order dated brick manpfacturing, land development,
1 12.02.2020 in the matter and ash dyke raising. However, the
of OA No 117/2014. remaining ash is been disposed of in the

! ash dyke. |

e The unit needs 10 make more result-l
ariented efforts for achieving a better
percentage of ash utilization.

e ————|

\,- IR et 1L
d) [To ensure continuous | »  The unit has yet not installed flow meters

i operations of AWRS to measure the quantity of ash slurry
disposed of in the ash dyke and the
amount of water recycled from the ash

| S — 4 po nd. )
e) | Necessary renovation of | e The unit is gischarging ash slurey into the
the ash dykes needs to be | ash pond operated by M/s Anpara
carried out in order to | Thermal Power Station.

prevent breaching of ash | .

pond and spreading of

/ slurry in_t0 syrrounding | |
‘{Z uns i mgle i g > ‘ \
J d'-': e ¢ B »--J‘\

=T Q\Uj;/"/
SDM urercin CcpPCB
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S. Issues identified in 'Ma;mplianc.e Status/ Remarks
| No. Hon'ble NGT order {As on 31.01.2021)
' environment :

(8

andRihandReservoir R it .

f) | Control of pollution during | @ The status is the same as the prevmus

coal storage, quarter.
transportation and |
R |
= handling R ooy Bl e o

1.4.2. Status of other Identmed issues

S. | lssues identified " Compliance Status/ Remarks
| No. L {As on 31.01.2021)
a) | Achieving ZLD in ETP & | e The unitis recycling the treated wastewater
. STP from ETP and also instalied flow meter to
measure amount of wastewater received
|

el o, =t - | treated through ETP.
b} | Instaltation of FGD for | e« The unit is in/process to install FGD system
control  of  gascous for achieving standards Notified for gaseous
| emissions | emissiors. }

1.4.3. Recommendations of the Committee
e The unit can be asked to immediately install flow meters 1o measure
amount of ash slurry discharged nto the ash pand and amount of water
recovered and recycled fromat
‘e The unit can be asked to subnut Gz bound action plan to relocate the
CAAQMS nstailed for ersuning representalive ambient air quality
monitoring as per the puiveline,
o The umt can also be asked to submit a time-bound action plan for the
nstallation of the 3"'CAAQMS, i

o The unit can be asked to azhieve a better percentage of ash utilization.

Further, the committee 15 0 vigw that an appropriate environmental
compensation {EC) for the reported non-compliance can be imposed. if

Hon'ble NGT agrees to the same then the £C will be calculated separately

after reviewing the explanation submitted by the umt.

Y b R, B
(.rh,.] { .\:::::" jf:‘ - \.-Q.J"“ R
SDM urecn ' cpCB
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M/s Renusagar. Thermal Power Plant

1 5.1. Compliance status of action po!nts identified in Hon’ble NGT orders

and additional issues identified by earlier oversight committee.

S. Issues Identified in Compllance Status/ Remarks
No. Hon'ble NGT order (As on 31.01.2021)

a) | To ensure contlnuous The OCEMS are instailed on the duct

operations  of  ESPs connecting to the stack and the required

| installed In TPPs. iso-kinetic & sampling  for  monitoring

Installation of OCEMS to particulate matter is not been ensured. And

' monitor stack emissions hence, the OCEMS monitored values are
'and connect It with not representative.

CPCB/SPCB  server for As per the OCEMS data on the CPCB server,

online data transmission. the unit is found non-complying for 82 days

(26889 SMS alerts) during this quarter i.e.

ey Wi IEE November 01, 202C - January 31, 2021.

b) | Installation of 03 The unit has installed only one CAAQMS
CAAQMS for ambient air which is located on the top of the adjacent
monitoring by each TPP hill at 80 m elevation from the plant area.
and linking it with The unit needs to relocate this CAAQMS for
CPCB/SPCB server ensuring representative sampling.

The unit has yet to initiate the process for
the ‘installation of the remaining two
- CAAQMS. '
' ¢) | To ensure 100% fly as h ' e As per the information, the unit has utilized
| ‘ utilization in accordance : 71.02 % of total fly ash generated during
| with MoEF&CC | 2020-21.
|Not|f|c:mon dated Though the unit has reported better ash
! i31 .12.2018 and Hon'ble utilization percentage, a large quantity of
!i | NGT order dated fly ash is been stored openly at two
. 1 12.02.2020 in the matter locations that are situated near the plan
| | of OA No 117/2014. boundary. One location is adjacent to the
| residential area while the other is close to
| the Rhihand reservoir. The dry fly ash dust
- from those areas ‘is affecting the
| Jl ) surrounding environment.
d) | To ensure continuous As per the rerords the unit has d'scharged
‘ operations of AWRS 417188 MThash in the form of slurry and |
recycled 719637 KL water during the
; | quarter ending 3_1.01.2021. ]
o) | Necessary renovation of | » It is-informed that all the precautions are

the ash dykes needs to
be c_agri_e_d out in order to

|

taken to ensure safety of ash dykes.
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T')\O\ \ { 5, ’ Issues Identified in Complignce Status/ Remarks
| No. Hon’ble NGT order (_As on 31,01,2021) i
prevent  breaching  of |« Pproventive measures should be taken in the
ashpond and spreading active ash ponds to avoid dust emissions
of slurry in to from dry siurfaces, especially during the
surrounding environment summer season,

f) |Control  of poliution | « Based on the observations during the
during  coal storage, Pprevious quarter, the unit has taken some
transportation and of the corrective measures to prevent
handling fugitive emissions from the coal crusher

: area, coal handling areas, and internal
i roads used for coal transportation, .
1.5.2, Status of other identified issues , _
. Compliance Status/Remarks
Nso. Issues Identified '(’Aﬁ on 31.01.2021)
3) I Achieving 21D in ETP & | e After observations in the previous quarter,
| STP the unit has initiated the process for the
-.i installation of proper sludge drying beds for
| | _the existing ETP, )

b) |Installation of FGD for| e —The unit is in process to install FGD system
contro| of gaseous | for achieving standards Notified for gaseous

| emissions a emissions. - =

1.5.3. Recommendations of the Committee

* The unit can be asked to submit the explanation regarding 26889 SMS
generated through OCEMS during last three months.

* The unit can be asked 1o immediately remove the fly ash stored in open
at two location inside the plant boundary.

* The unit can be asked to complete the inStallation of proper sludge
drying beds in the existing ETP at the earliast, _

* The unit can again be asked 1o submit time boung action plan 1o
relocate the existing CAAQMS for ensuring'representative ambient air
quality monitoring as per the guideline ang also proposal for installation
of 02 CAAQMS,

Further, the committee is in view that an appropriate environmental

compensation {EC) for the reparted non-compliance can be imposed. |f

Hon'ble NGT agrees to the same then the EC will be calculateld separately

after reviewing the explanation submitted by the unit.
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1.6. M/s Obra Thermal Power Station (Power Plant}

) .
/ /‘ N t;t
= (r\ 2 ?‘f'}:'\
. ¢
SDM upec

1.6.1. Compliance status of action poi

and additional issues identified by e

nts identified in Hon'ble NGT orders

arlier oversight committee.

S. Issues Identificd In Hmﬁale
No. NGT order

Compliance Status
(As on 31.01.2021)

a) | To ensure continuous | o
operations of £SPs installed
in TPPs.

 Installation of OCEMS to
| monitor stack emissions and | e
' connect it with CPCB/SPCB
server for online data

| transmission.

The OCEMS installed are needs to
revisit to ensure the required iso-kinetic
sampling for monitoring  particulate
matter Is aghieved.

As per thé OCEMS data on the CPCB
server, the unit is found non-complying
for 88 days (22288 SM5 alerts) during
this quarter i.e. Naovember 01, 2020 -

January 31, 2021.

b) Installation of 03 CAAQMS |e
5 | for ambient air monitoring by
| each TPP and linking it with
| CPCB/SPCB server.

The unit has installed three CAAQMS
for ambient air quality monitoring.

c) | To ensure 100% fly ash e
utilization in accordance with
MoEF&CC Notification dated

' 31.12.2018 and Hon'ble NGT |
| order dated 12.02.2020 in

-I the matter of OA No
- 117/2014. L
Ld) To ensure continuous | e

; operations of AWRS

As per the information, the unit has
utilized only 6.5 % of total fly ash

generated during 2020-21.
The unit needs to make some serious

res'ul-t~orie,nted efforts for achieving 2
better percentage of ash utilization.

As per the records the unit has
discharged 3283857 MT ash slurry and
recycled 1435200 KL water during the
first quarter ending 31.01.2021.

e) | Necessary renovation of the | e
| ash dykes needs to be carried
"out in order to prevent
breaching of ash pond and
spreading of slurey

fy | Controt of pollution during | »
coal storage, transportalion

referred to the Google Earth satellite

in the previous report. the committee

image dated 26.05.2020 and
25.11.2018 wherein the discharge of |
ash pond overflow is clearly visible. '
But a satisfactory explanation has not
been submitted by the unit.

Status is the same as the previous
quarter., |

crcB
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1.6.2. Status of other identified issues

s, | ' et ( Compliance Status
No. e sentiile ~_ (Ason 31.01.2021)
a) | Achieving 2LD in ETP & s The effluent from the plant area is mostly

5TP . discharged into the natural drain passing

' through the plant premises. A partisl

amount of wastewater from this drain is

taken for treatment through ETP and the

remaining is reaching the River Son without
any treatment.

e The unit is in the process to install a
dedicated  effluent  collection  and
conveyance system so that the trade
effluent would not be conveyed through
the natural drain.

¢ The unit is in the process to install 5STP for

[ _ treating the ddmestic sewage.

b) |Installation of FGD for|e The unitis in pracess to install FGD system

control  of  pgaseous for achieving standards Notified for gaseous

emissions emissions.

= The unit is asked to provide copy of time
bound action plan submitted to CPCB so |
that its progress could be verified during
next quarter.

€) |Discharge of ash slurry |« Substantial quantity of ash slurry from

into River Son power house section is discharged into the
natural drain that is passing through the
plant premises. The said drain discharging
the ash siurry into the River Son. The river
water quality is seen badly affected at
meeting pOmt: and huge deposition of fly
ash an the river bed is also visible.

» Similarly, a partial quantity of ash pond
overflow water is been directly discharged

.into the river Son. This water is flowing
through the riverbed areas on which huge
quantity of ash is deposited. While flowing
through the area 3sh get mixed with the
water and reaching into the river water,
due to which water quality is seen
impacted. This deposition s mainly due to

|

? / ) | the discharge of ash slurry from the ash |
b/ 9l QoD —
SDM urprcy CcPCB
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| S. ' Y R Compliance Status
No. Issues identified R el (As on 31,01.2021)
—— ponds.

1.6.3. Recommendations of the Committee .

* The unit should Immediately take actlon to trap the continuous flow of
ash slurry from powerhouse and ash pond overflow water ‘carrying ash
into the river Son. )

® UPPCB can initiate the required apprapriate action against the unit for
the casual approach adopted by them.

e Further, they can be directed to restore the river bed areas on which a
huge deposition of ash is visible, The restoration 'a,ctivit,v should be
completed well befare the mansaan seasan,

* The unit shoutd treat all the industrial effluant generated and in no case
the untreated effluent shali allow discharging into the river Son.

- Tﬁe unit can be asked (o explore the possibility o install an effluent
collection and conveyance system as well as STP at the earliest.

* The unit can be asked to submit the explanation regarding 22,288 SMS
generated through OCEMS during the last three months.

o The unit can be asked to make serioua'effort‘s to achieve a better
percentage of ash utilization. "-

Further, the committee is in view that an appropriate environmental
compensation (EC) for the reported naon-compliance can be imposed. If

Hon'ble NGT agrees to the same then the EC will be calculated separately

after reviewlng the explanation submitted by the unit.
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2. Coal Mines of M/s Narthern Coalfields Limited (NCL)

2.1. NCL-Dudbhichuwa Project, Sonbhadra

2.1.1. Compliance status of action points Identified in Hon'ble NGT orders and

additiona! issues identified by earller oversight committee.

Page | 18

S. | Issues identified in Hon'ble Compliance Status

No. NGT order (As on 31.01.2021)

a) | As per the provision of the |« The unit has yet to submit an action
Notification of 2009, 25% of plan for compliance as recommended
fly ash should, atong with in the previous report.

Over Burden (OB) generated
in the mines of NCL, be used
. for back filling the
| abandoned mine. PSR
|b) | The Norm of ash content|e Committec referred MoEF&CC}.
| equal to or below 34% is not Notification dated 21st May 2020
. strictly comphied with by the regarding use of coal by Thermal Power '
NCL and ash content is going Plants, without stipulations regards to l
as hiph as 40% and beyond. ash contemnt or distance,
 Coal beneficiation is, | » The matter is under review in reference !
| therefore, be nitiated to to the above-mentioned Notification,
| obtasn coal having less than
. | 34% ash. _
| ¢) | Control of air pollution during | « it is informed that around 85.68 % coal
coal storage, handling and is transported through rait and the
transportation. remaining 25.38 % coal is transported -
through road.

¢ Based on the observations of the il
committee during the previous quarter, |
the unit has taken some of the !
corrective measures o prevent air
pollution in the coal crusher area and
coal loadipg area.

* The proper and regular operation of the
water spraying system needs to be
ensured for effective-control of fugitive
eMissions.

e The mining unit can explore the
possibility to ‘'monitor the status of
fugitive emissions through existing
CCTV network provided for monitoring
of production activities, The said

aff L) | network can be effectively utilized to
:L Q f_:‘é 1 '\—\1 Lj.\’,::}"" -
urpcin cren
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S. Issues Identified in Hon’ble
No. NGT order

Compliance Status
{As on 31.01.2021)

control the air pollution from the
mining pit areas, transportation roads
inside the mine, coal crusher, and
loading areas.

2.1.2. Status of other identified issues

generated from different
processes and achieving ZLD.

S. - Compliance Status
No. Issues identified (As or:‘ 31.01.2021)
a) | Installation of camera at the | » The camira is installed at the exit of the
exit of coal mines coalmine to monitor the status of coal
~ transport.
b) |Management of wastewater|» After - the recommendation  of

committee during previous quarter, the |
unit has made efforts to treat the

effluent from CHP and workshop. i
However, still some of the untreated |
effluent’ is discharged into  the!
BaliaNallah which finally meets Rihand
reservoir,

The unit can explore the possibility to
directly utilize the mintng water for the |
sprinkling purpose along the transport

roads m the mine area to suppress the |

fugitive dust and minimize the hydraulic |

load on the ETP.

SRS

2.1.3. Recommendations of the Committee
e The coal mine should ensure that no effluent will be discharged into the
Balia Nalla which finally meets the Rihand reservoir.

e The unit can be asked to explore the possibility to monitor the status of
fugitive emissions through the existing CCTV network provided for

monitoring of production activities.

s The unit can be asked to ensure the proper and regular operation of the
water spraying system for effective control of fugitive dust emissions.

e The unit can again be asked to submit the time-bound action plan for

compliance with the provision of the Notification of 2009 regarding

Q%PE‘ i
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WAR

utilization of 25% fly ash along with Over Burden (0B) for back-filling the

abandoned mine.

Further, the committee is in view that appropriate environmental

compensation (EC) can be imposed based on ‘polluter’'s Pay Principle’. If

Hon'ble NGT agrees for the same then the EC will be calculated separately after

reviewing the explanation submitted by the unit. 5
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2.2; NCL Bina Project, Bina, Sonbhadra
2.2.1. Compliance status of action points Identified in Ho
additional issues identified by earlier oversight committee.

Page | 26—

n’'ble NGT orders and

S.
No.

issues identified in Hon'ble
NGT arder

Compliance Status
(As on 31.01.2021)

3)

As per the provision of the | e
Notification. of 2009, 25% of
fly ash should, along with
Over Burden (OB) generated
in the mines of NCL, be used
for back filling the
abandoned mine.

The unit has yet to submit an action
plan for compliance as recommended

in the previous report.

b)

The Norm of ash content|e
equal to or below 34% is not
strictly complied with by the
NCL and ash content is going
as high as 40% and beyond.

Coal beneficiation is, | e
therefore, be Initiated to
obtain coal having less than
34% ash..

i

Control of air pollution during | e
coal storage, handling and
| transportation:

it is infﬁormed that"around 85.22 % cogl_.

Committee referred MoEF&CC
Notification dated 21st May 2020
regarding use of coal by Thermal Power
Plants, without stipulations regards to
ash content or distance.

The matter is under review in reference
to the above-mentioned Notification.

is transported through rail and the
remaining 14.78 % coal is transparted
through road.

Based on the observations of the
committee during the previous quarter,
the unit has taken some of the
corrective measures to prevent air
pollution in the coal crusher area and
coal loading area.

The proper and regular operation of the
water spraying system needs to be
ensured for effective control of fugitive
emissions. .

The mining unit can explore the
possibility to monitor the status of
fugitive emissions through existing
CCTV network provided for monitoring
of production activities. The said
network can be effectively utilized to

control the air pollution from the

sDM
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miniﬁ_é pit areas, transpbrtati,on roads
inside the mine, coal crusher, and

loading areas. e
2.2.2. Status of other identificed issues i
5. o Compliance Status
Issues identified '

‘ﬂ“ ~_(Ason 31.01.2021)
a) | Installation of camera at the | » The camera is installed at the exit of the
exit of coal mines coalmine to monitor the status of coal

transport.

b) | Management of wastewater | ¢  Some quantity of treated eftluent is
generated from different used for spraying along the transport
‘ processes roads. They « have installed water

sprinklers for the same. The remaining
treated effluent is stored in the pond
near the residential area, from which it
is  mainly used for horticulture
purposes. ,

o The unit ¢an explore the possibility to
directly utilize the mining water for the
sprinkling purpose along the transport
roads in the mine area to suppress the
fugitive dust and minimize the hydraulic
load on the ETP.

—T

Fire in the coal reject . After the observations of the
committee during the previous Vvisit, the
unit has covered the surface area of the
coal reject storage by sand and inert
material,  And  thus, they have
controlled the fire observed in the coal
reject.

+
.

2.2.3. Recommendations of the Committee .

[ ]

SDM

The unit can he asked to explore the possibility to monitor the status of
fugitive emissions through the existing CCTV network provided for

monitoring of production activities.
The unit can be asked to ensure the proper and regular operation of the

water spraying system for effective control of fugitive dust amissions.
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¢ The unit can again be asked to submit the time-bound action plan for
. compliance with: the' provision. of the Notlification of 12009 :régarding
utilization of 25% fly ash along:with Over Burden (0B) for back-filling the

- abandoned mine.

Further, the committee [s In 'view that appropriate environmental
f

compensation (EC) can be imposed based on ‘Polluter’s Pay Principle’. |
Hon'ble NGT agrees for the same then the EC will be calculated separately after

R

reviewing the explanation submitted by the unit.
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2.3. NCLKrishna Shila Project

. 2.3.1. Compliance status ©
. and additional issues ide

Page |24

f action points identifled in Hon'ble NGT orders

ntified by earlier oversight committee.

I

issues identified In Hon'ble
NGT order

e
Cbmpliance Status
{As on 31.01.2021)

|a)

As per the provision of the
Notification of 2009, 25% of
fly ash should, along with

Over Burden (OB) generated
in the mines of NCL, be used

for back filling the
abandoned mine. -

has yet to cubmit an action

The unit
as recommended

plan for compliance
in the previous report.

b)

The Norm of ash content
equal to or helow 34% is not
strictly complied with by the
NCL and ash content is going

—
Committee referred MoEF&CC

Notification dated 215t May 2020
regarding use of coal by Thermal Power
Plants, without stipulations regards to

as high as 40% and beyond. ach content or distance.

Coal beneficiation is, | « The matter is under review in reference
therefore, be initiated to to the abo:}e-mentioned Notification.

{ obtain coal having less than

‘ 349% ash. - - _

« ltis _inforfned that around 35% coal s
transported through rail, 50 %coal is
transported through  Beit Piped
Conveyor (8PC) and remaining 15% coal
is transported through road.

« The proper and regular operation of the
water spraying system needs to be
ensured for effective control of fupitive
emissions.

« The mining unit can explore the

| possibility 1o monitor the status of

i _ fugitive gmissions through existing

cCTV network provided for monitoring

of production activities. The said
netwark can be eifectively utilized to
control the air pollution from the
mining pit areas, transportation roads

c) | control of air pollution during
coal storage, handling and
transportation.

inside the mine, coal crusher, and
- | loading areas. L5
IlhI ’1 . .-(‘“'
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2.3.2. Status of other identified issues

s | m Compliance Status i
No. | ljsues identified (As on 31.01,2021)
a) | Installation of camera at the | o The camera Is installed at the exit of the
exit of coal mines coalmine to monitor the status of coal
transport. e

b) | Management of wastewater|e The new integrated ETP of 0.4 MLD
generated from different capacity is commissioned by the unit. As
processes the mining water is very low for the
project, the only effluent taken to ETP is
the wastewater from the workshop. As
the said"’quantity is very low than the
designed hydraulic load of the ETP, the
possibility of the septic condition in ETP
reactors cannot be ruled out.
Proper O&M is required to avoid such
. situations, >
¢) |Fireinthe coalover burden |e The wnit has taken appropriate
' measures to avoid fire incidents in the
L B overburden.

2.3.3. Recommendations of the Committee
¢ The unit can be asked to explor'e the possibility to monitor the status of
fugitive emissions through the cxisting CCTV network provided for

monitoring of production activities. J

e The unit can be asked to ensure the proper and regular operation of the

water spraying system for effective control of fugitive dust emissions,
o The unlt can again be asked to submit the time-bound action plan for
compliance with the provision of the Nbotification of 2009 regarding

utilization of 25% fly ash along with Over Burden (OB} for back-filling the

abandoned mine.

Further, the committee is in..view that appropriate - environmental
compensation (EC) can be imposed based on ‘Palluter’s Pay Principle’.
Hon'ble NGT agrees for the same then the EC will be caleulated separately after

reviewing the explanation submitted by the unit.
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2.4. M/s NCL Kakri Project, Sonbhadra
2.4.1. Compliance status of action points identified in Hon'ble NGT orders

and additional issues identified by earlier oversight committee.

Sage |26

S.

Na.

Issues Identified in Hon’hle
NGT order

Compliance Sta_tus
{As on 31.01.2021)

a)

| for

As per the provision of the
Naotification of 2009, 25% of
fly ash should, along with
Over Burden (OB) generated
in the mines of NCL, be used
back filling the
abandoned mine.

The unit has yet to submit an action
plan for compltance as recommended
in the previous report.

b)

The Norm of ash content
equal to or below 34% is not
strictly complied with by the
NCL and ash content is going
as high as 40% and beyond.

Coal beneficiation is,
therefore, be initiated to
_obtain coal having less than
34% ash.

Committee ‘referred MoOEF&CC
Notification dated 21st May 2020
regarding use of coal by Thermal Power
Plants, without stipulations regards to
ash content or distance.

The matteriis under review in reference
to the above-mentioned Notification.

Control of air pollutlo:during
coal storage, handling and
transportation.

It is informed that around 73.17 % coal
is -transported through rail and
remaining 26.83 % coal is transported
through road.

Based on the observations of the
cormmittee during the previous quarter,
the unit has taken some of the
corrective measures to prevent air
pollution in the coal crusher area and
coal loading area.

The proper and regular operation of the
water spra&ing system needs to be
ensured for effective control of fugitive
emissions. .

The mining unit can explore the
possibility to monitor the status of
fugitive emissions through existing
CCTV network provided for monitoring
of production activities. The said
network can be effectively utilized to

Q>
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mining pit areas, transportation roads
inside the mine, coal crusher, and

loading areas.

—

2.4.2. Status of other identified Issuesl

S. Complian ]
No. issues identified ( As";': glfii ;;tzlf, i
a) | installation of camera at the |« The camera is Installed at the exit of the
exit of coal mines coalmine to monitor the status of coal
__transport, .

b) | Management of wastewater | e Some quantity of treated effluent is
generated from different used for‘“spraying along the transport
processes . roads. While the remaining treated

effluent is stored in the pond with an
objective to utilize it for horticulture
purposes. However, this wastewater
from the pond was being discharged
into the Rihand reservoir through the
drain.

e Bypass was seen at mine water
collection  sump.  The untreated
wastewater from this bypass is also
reaching the pond wherein treated
offiuent is stored. And from this pond,
the said untreated mining effluent is
reaching-the Rihand reservoir through
the drain. _

« The unit can explore the possibility to
directly utilize the mining water for the
sprinkling purpose along the transport
roads in the mine area to suppress the
fugitive dust and minimize the hydraulic
load on the ETP.

e ———————

!  ———

2.4.3. Recommendations of the Committee
¢ The coal mine should ensure that no treated or untreated effluent will be

discharged into the Rihand reservoir through the drain.

e The coal mine should immediately trap the byp?ss arrangement at the mine

water collection sump.

SDM | uePCR CPCB
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* The unit can be asked to explore the possibility to monitor the status of

SDM

Page |28

ftlng.itive emissions thrbugh the existing CCT‘{ network provided for

monitoring of productian activities.

o The unit can be asked to ensure the proper and regular operation of the

water spraying system for effective control of fugitive dust emissions.

e The unit can again be asked to submit the time-bound action plan for
compliance with the provision of the Notification of 2009 regarding
utilization of 25% fly ash alang with Over Burden (OB) for back-filling the

abandoned mine. /

Further, the committee is in view that appropriate environmental
compensation (EC) can be imposed based on ‘Polluter's Pay Principle’. if
Hon'ble NGT agrees to the same then the EC will be calculated separately after

reviewing the explanation submitted by the unit.
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2.5, NCL Khadia Project Sonbhadra
2!5.1.

Page |29

Compliance status of actian points identified in Hon’ble NGT orders

and additlonal issues identifiad by earfier aversight committee.

S, Issues identified In Hon'bla
No. NGT order

Compllance Status 1
(As on 31.01.2021)

a) | As per the provision of the
Notification of 2009, 25% of
fly ash should, along  with
Over Burden (OB) generated

in the mines of NCL, be ysed

/ for back filling the

abandoned mine.

The unit has vet to submit an action
plan for compliance as recommended
in the previous report,

b) )The Norm of ash content | e
| €qual to or below 34% is not
strictly complied with by the
NCL and ash content is going
as high as 40% and beyond.
Coal beneficiation is, | »
therefore, be initiated to
| obtain coal having less than

| 34% ash,

Committee referred MoEF&CC
Natification ‘dated 21st May 2020
regarding use of coal by Thermal Power
Plants, without stipuiations regards to
ash content or distance.

The matter is under review in reference
to the above-mentioned Notification.

¢) | Controf of air pollufi_onﬂﬂriﬁg E
coal storage, handling and
transportation.

It is informed that around 65.39% coal
Is transported through rail  and
remaining 23.15% coal is transported
through road. A

The proper and regular operation of the
water spraying system needs to be
ensured for effective cantrol of fugitive
emissions.

The mining unit can explore the
possibility to monitor the status of
fugitive emissions through existing
CCTV network provided for monitoring
of production activities. The said
network can be effectively utilized to
control the air pollution from the
mining pit areas, transportation roads
inside the mine, cpal crusher, and
loading areas. i
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2.5.2. Status of other identified issues
S i % Compliance Status
- © tssues identi '
No. | es identified (As on 31.01.2021)
Ia) ?llnstallatlon of camera at the{e The cameta is installed at the exit of the
| | exit of coal mines coalmine to monitor the status of coal

| l - | transport.

'b) | Management of wastewater e The unit has adopted an ideal system

generated from different wherein most of the mining water is

processes directly utilized for sprinkling purposes

" along the transport roads in the mine
area to suppress the fugitive dusi. They
have provided small ponds at several
locations as well as water refilling
points for the tankers. Thus, they
minimized the hydraulic load on the
ETP.

— S A S ————=

2.5.3. Recommendations of the Committee ,

¢ The unit can be asked to explore the possibilit\'i"to monitor the status of
fugitive emissions through the existing CCTV network provided for
monitaring of production activities.

e The unit can be asked to ensure the proper and regular operation of the
water spraying system for effective control of tugitive dust emissions.

+ The unit can again be asked to submit the time-bound action plan for

compliance with the provision of the Notification of 2003 regarding
utilization of 25% fly ash along with Over Burden (OB) for back-filling the

abandoned mine.

Further, the committee is in  view that appropriate environmental
compensation (EC) can be imposed based on ‘Pelluter’s Pay Principle’. if
(%

Hon'ble NGT agrees to the same then the EC will be calculated separately after

reviewing the explanation submitted by the unit.

-
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Aluminum Smelter: M/s HINDALCO Industries Ltd, Renukoot, Sonbhadra
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3.1.Compliance status of action points identified in Hon’ble NGT orders and
additional issues identified by earlier oversight committee.

390

S. issues identified in Hon'ble NGT
No. order

Compliance Status
(As on 31.01.2021)

a) i Industry shall achieve emission limit
of 50 mg/Nm’ for particulate
matter in respect of 3|l Baking
furnaces: The emission from boilers
shall be reduced to the level of 50
mg/Nm? from the exiting Norms of
150 mg/Nm? by December 31, 2019
retrofitting of existing £SPs and also
meet emission limit of SO,& NOx
notified for industrial bollers.

. I -~
SOl upPCs CPCB

* The unit is being asked to submit the
details on the following
o Action taken Status for achieving
emission limit of 50 mg/Nm’ for
particulate matter in respect of all
Baking flrnaces and boilers.
o Status on retrofitting of existing ESPs
and also meet emission limit of SO,&
NOx notified for industrial boilers.

* As per the OCEMS data on the CPCB

server, the wunit is found non-
cemplying for 27 days {311 SMS alerts)
during this quarter i.e. November 01,
2020 - January 31, 2021.

b] | Industry shall ensure that no red
mud is leached out to ground water
during monsoon and post monsoon
period.  Piezometers/monitoring
wells should be installed in and
around the red mud disposal sites
in  consultation with the
CGWB/concerned SGWB. Regular
monitoring of the leachate should
be carried out as per the sampling
and analysis plan as proposed by
the concerned SPCB. Besides,
industry shall facilitate utilization of
Red mud in nearby cement
industries, including those located
in MP. The industry shail also
explore the possibility of extraction
of titanium and other heavy metals
from the red mud,

« The

e Red mud is listed as Hazardous Waste

under Hazardous Waste (MH&TM)
Rules, 2008 and Hazardous and Other
Wastes (M & TM} Rules, 2016 and it is
categonzed as high-volume low effect
wastes. Besng hazardous in nature its
safe disposal needs to be assured
without any compromise. And as per
the Rule CPCB was to issue separate
guideline management of such a
waste. The said guideline is under
preparation by CPCB.

unit has developed several
dumpsites/ landfills for storage and
disposal of the red mud generated. In
absence of any camera on these sites
the monitoring w.r.t. status of fugitive
dust emission and spillages during the
rainy season is not possible.

¢ It was informed that around 67.92 %

(426550 MT) red mud is utilized since
April 2020 and the remaining 32.08%
(201477 MT) red mu_d is disposed of in

-
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Issues identified In Hon'ble NGT
order

Compliance Status
{As on 31.01,2021)

those dympsites/landfills.

¢) | Toachleve ZLD

3.2.5tatus of other identified issue

S. |
No.

As per the condition of consent issued
by UPPCB, the unit was instructed to
achieve ZLD for industrial effluent and
reuse of domestic effluent. In no case,
the unit is not allowed to discharge
effluent outside the premises.

At present, the treated industrial
effluent is being partially utilized and
the remaining is discharged outside
the plant premises. It is also informed
that the domestic treated effluent is
also  discharged  outside  plant
premises.

Thus, the unit is violating the condition

Issues identified

Compliance Status
{As on 31.01.2021)

a) | Control of air pollution durin-é—coal o
storage, handling and
! transportation.

l§

It is_informed that transportation of
coal is mainly done through road and
necessary precauticns are taken to
control  emissions  during  coal
_transportation, storage, and handling.

b) |Fly ash and bottom  ash | e
' management

Itis informed that around 85,834MT fly
ash is generated since April 2020and
69,411 MT fly ash was utilized. The unit |
is being asked to submit the details of
the remained quantity.

A very big heap of bottom ash is found
inside the plant premises. The said
bottom ash is stored on land in a
haphazard manner for several years,
The details regarding the year-wisc
generation' of . bottom ass and its
storage on the open land are still
awaited,

LUrpPCn
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-¢ The-unit should immediately take corrective measures to achieve the ZLD as
prescribed in the Consent issued by UPPCB. In no case, they should discharge
treated or untreated effluent in the surrounding environment.

e The unit should immediately dispose the huge quantity of bottom ash stored

3.3.Recommendations of the Committee:

in open inside the plant premises.

* UPPCB can initiate the required appropriate action against the unit for the
non-complying the ZLD condition as prescribed ‘i.n the consent and storing a
huge quantity of bottom ash in apen.

* The unit can be asked to submit the expla’natiqn regarding 311 SMS
generated through OCEMS during the last three months.

e CPCB can be requested to expedite and publish the guideline on manage of

" red mud environmentally manner.

Further, the committee is in view that an appropriate environmental
compensation (EC) for the reported non-compliance can be impased. If Hon'ble
NGT agrees to the same then the EC will be calculated separately after

reviewing the explanation submitted by the unit,

3/ P : A .
dlg 3;;‘(5-;"? Y Q&Q/"’
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4. M/s Grasim Industries Limited Chemical Division; Renukoot, Sonbhadra :
4.1.Compliance status of action points Identifled in ‘Hon’ble-NGT orders and

additional issues identified by carlier oversight committee.

S. I Issues identified in Hon'ble NGT order
No. / Oversight committee

Compliance Status
" {As on 31.01.2021)

a) | To achieve ZLD for ETP & STP.

e The unit has achieved ZLD through
reuse and recycling for industrial
and while in the process to achieve
2L0 for domestic effluent.

b} | There is also an urgent need for the
preparation of an action plan by
industry to shift the mercury bearing
brine  sludge and the muck
contaminated  with  clilorinated
chemicals from the factory premises
to the TSDF in consultation with the
UP-state Pollution Control Board. It
may be stated here that storage of
hazardous mercury bearing brine
sludge and the muck contaminated
with chlorinated chemicals inside the
premises is nhot permitted by the
prevailing Hazardous Waste
Management  Rules, 2016  and,
therefare, to be shifted to a suitable
TSOF immediately.

e The unit has not taken any action
for shifting the mercury-bearing
brine sludge and muck
contaminated with the chlorinated
chemicals from factory premises to
the TSOF.

e As diected by Hon'ble NGT, a

three-member committee
calculated Environmental
Compensation of Rs.

155,42,85,300/- i.e. One Hundred
Fifty-Five Crore Forty-Two Lac
Eighty-Five Thousand Three

" Hundred for the non-compliance in
the matter.

e It is informed that the unit
approached Hon’ble Supreme Court
for refief and the matter is sub-

_judice.

4.2.5tatus of other identified Issues

S.
No.

Issues identified

Comgliance Status
(As on 31.01.2021) |

a)  Control of air pollution during coal
storage, handling and transportation.
|

o The unit has installed a water
spraying arrangement at the areas
as highlighted during the previous
visit.

b) | Fly ash and bottom ash management

o They inform that all the fly ash
generated is utilized. However,
Google earth images were clearly
indicating the white spot of around

25,000 Square meter area in the

middie of thick plantation afea
= ' 3

R
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5.} Compliance Status
No. Issues Identified (As on 31,01.2021)
inside the plant boundary. When

the area visited by the team, it was
witnessed that huge quantity of
bottom ash and fly ash was
dumped in haphazard manner.

The. act of the unit was indicative
abotit manipulation of the records |
submitted by them related to
utilization of fly ash and lenient
apptoach  adopted for  ash
managerent.

¢) |To ensure continuous operations cf [ ¢ As per the OCEMS data on the cpcs

ESPs installed In CPPs, server, the unit is found non-
complying for 30 days (236 SMS

alerts) during this quarter i.e.
November 01, 2020 ~ January 31,

2021,

4.3.Recommendations of the Committee

* The unit shauld immediately stop the dumping of fly ash and bottom ash in
the thick plantation area. in-addition, ihéy should immediately remediate
and restore the area under the supervision of UPPCB.to avoid the further
damage to the envirgnment. '

e The unit should produce realistic records regarding fly ash and bottom ash
dumped on the said area alongwith the time duration.

» UPPCB should take the matter on serious note and can initiate the required
appropriate action against the unit for manipulation in the details
submitted regarding disposal of fly ash and the casual approach adopted
for ash management.

« The unit should achleve ZLD for the domestic effluent at the earliast and
should not discharge ay treated or untreated effluent into the Rihand
reservoir through the drain.

The unit can be asked to submit the expla:‘aatioﬁ regarding 236 SMS
generated through OCEMS during “‘9 last three months.

’} - f:‘D N .‘Y
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T

Further, the committee is in view that an appropriate environmental compensation

(EC) for. the reported non-compliance can be imposed. lf,:Hon'ble NGT agrees to the

same then the EC will be calculated separately after reviewing the explanation
submitted by the unit.

%Qu coiF - R

SDM uppcCn cpCB

“Scanned with CamScanner




Page lfl/#

5. M/s Birla Carbon india Pvt Ltd, Renukoot, Sonbhadra 5@\1

5.1.Compliance status of action points identified by the oversight committee.

5. Compliance Status

No. Issues identified (As oF:z 31.01.2021)

a) To achieve ZLD for ETP & STP, e |t was informed that they are
' reusing and recycling the treated
effluent. However, the team found
that, there was 3 bypass
arré"ngement through boundary
wall near ETP through which the
dark blackish effluent was letting
out-into the drain outside the plant
premises.

5.2.Recommendations of the Committee
» The unit should immediately trap the bypass arrangement through which
effluent is flowing outside the plant premises.
e UPPCB can initiate the required appropriate action against the unit for the

said bypass arrangement.

Further, the committee is in view that'an ;appropriate environmental
compensation (EC) for the reported non-compliance can be imposed. If Hon'ble
NGT agrees to the same then the EC will be calculated separately after reviewing

the explanation submitted by the unit.

b
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6. Stone Crusher
6.1.Compllance status of action points identifled In Hon'ble NGT orders and

additional issues Identified by earlier oversight committee,

Page |38

]
'
(9

Issues Identified in

——

8 Hon'ble NGT order /
No. ;
Oversight committee
a) [All stone crushers In

Singraull area have not
taken adequate
pollution control
measures as the level of
air pollution in the
vicinity  of  stone
crushers is high and
causes a health hazard.
Most of the crushers
are located in habited
area or very near to the
roads/ highways. All
such stone crushers
which are not suitably
located as well as which
do not have adequate
pollution control
systems should be
immediately closed.
Relocation of stone
crushers may also be
explored.

Compliance Status
(Ason 31,01.2021)

The committee visited the cluster of stone
crushers located near Obra in the Singrauli srea.
Most of the stone crushers were found non-
operational durlng the visit. The interaction
revenled that these stone crushers were kept
closed Intentlonally in view of the visit of the
cominittee. This aet clearly indicates that they are
oware of the fact, that essential adequate
measures required fot control of air pollution are
not been taken by them. -

One stone crusher, M/s Shri Varanasi Stone
Works, Badi, Dalla, was found operational during
the visit. But as soon as the team reached the
premises, they intentionally shut down the
operations. The visual observations before
shutting down- show the huge dust emission
during the aperation.

During the survey, the committee noticed that
majority of stone ' crushers have installed
infrastructures like enclosures around the
crushers, water sprinkling arrangements along the
boundary wall, and cloths at the falling points.
However, all these are poorly maintained and
seem to be occasionally operated, due to which
thick deposition of dust on tree leaves and other
Infrastructures are clearly visible. Thus, it indicates
the ineffectiveness of the measures taken by these
stone grushers. 5

The committee also observed a very dusty and
hazy environment in the area while traveling on
the nearby highway on other days.

-

6.2, Recommendations of the Committee

* Considering the status of huge dust emission in the area wherein this stone

cluster is situated the committee recommends that the UPPCB should

el Ry
urrcn CcrCh
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S roversight committee; the optlon of closure ‘and relocation needs to be
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initiate stringent action against:these units. As suggested by the earlier

~_explored on a priority .‘
* In-addition, continusus monitoring through drone camera survey needs to

initiated on priority for ensuring the monitoring and identification of the

defaultprs. : \
k gk QoA
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7. Pollution Control Board and MoEF&CC

S. Issues identified in Hon'blle NGT order/ |i c;?:{:ﬂ:ﬁ::;?:f

No. Oversight committee (As on 31.10.2020)

a) | The regional carrying capacity of the entire [ o Status is the same as
Singrauli reglon Is to be assessed before reported in the previous
allowing any expansion scheme with respect report.
to the existing industries. This assessment Is
the prerequisite for such consideration In
future.

b) | The concerned SPCBs must ensure that all [ e UPPCB can Initiate required
the major stacks from all the industries are action against those units
being continuously monitored and these are that have not installed
linked with the CPCB/SPCB network. Effluent OCEMS praperly to assure
discharges from the industries ave monitared iso-kinetic sampling  for
once a month. | particulate matter. ]

c) The existing network of monitoring system 'i-. UPPCB needs to initiate the
for AAQ monitoring in both the districts of action against those units
UP & MP need to strengthened and that have not instailed the
expanded to get representative air quality | . required three CAAQMS in
status of Singrauli area. Industries in the ared ‘compliance  with the
should install at least three continuous Hon'ble NGT directives.
ambient air quality monitoring stations
forthwith on “Polluter Pays Principle” at such
locations as may be decided by CPCB in/
consultation with the respective SPCBs. The
data generated should be transferred 1o
SPCBs,CPCB and MoEF&CC on continuing

RN -1 S| RS s O

d) |it is also essential that at least three | e M/s Hindalco Industries
continuous monitoring systems for mercury | Ltd. Renukoot have
(Hg) monitoring in the ambient air should be ‘Upgraded CAAQMS  for
installed (covering both the Districts of UP & monitoring Mercury (Hg),
MP) forthwith at suitable locations in the whereas M/s Lanco Anpara
Singrauli area by the industries on “Polluter power Ltd. Anpara and M/s
Pays Principle”. CPCB in consultation with Hindalco industries Ltd.,
the SPCBs shall guide the industries (Power  Division)  had
regarding the location of the monitoring proposed to  Upgrade
stations. Besides mercury in surface and CAAQMS by 31.12.2020.
ground water should also be monitored | e« UPPCB may review the
manually once in three months. status  and take the

required action in case of
Y non-compliance. L
SOM urpcs 4 cecB
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8. District Administration of Respective States
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s, | Issues Identified in Hon'ble NGT order

Status& recommendations
(As on 31.01.2021)

No. / Oversight committee :
a) | The Awdi-Shaktinagar Marg and|e CCTV cameras are been installed by
singrauli-Audl-Dibulgunj ~ Marg  are all Coal mines at all exit polnts to

extensively used for heavy traffic and
for clandestine coal transport leading
to dust pollution. Further, the dense

population which are reslding along
these roadsides are severcly affected
by dust pollution. The coal
transportation by open truck Is to be
banned forthwith.CCTV cameras are to
be installed at strategic iocation to
recard any violation in this regard.

record the viglation.

During the visit, the status of
measures being taken during coal
trahisportation through trucks could
not be verified due to the strike of

the transporters.

E———

b)

c)

To improve the prevailing situation,
these roads are required to have 4/6
lanes and the pavements should be

| furnished with inter locking bricks of

'cuitable quality to arrest air

entrainment of dust.

Widening and strengthening of
Aurimore to Shakti Nagar four-lane
road is under process.

The committee observed that the
condition of the said road is better
than the previous  quarter.
However, constant water sprinkling
angd vigilance are required to be

endured.

Since there is no strategy for disposal
of the RO reject in an environmentally
friendly manner, prevailing practice of
dumping of RO reject shall affect

nearby land as well as water resources
with long term consequences leading
to irreversible ecological damage.
Therefore, no further installation of
RO plants in affected villages s

' recommended. Instead, water supply

should now be practiced using water
tankers as an Interim measure, Piped
water supply from Rihand reservoir
will be a long-term solution for
drinking water supply to fluoride and
mercury affected villages.

-

SDM

ureren

Due to the disposal problem of RO
reject, further installation of any RO
plénts in affected villages is strictly
prohibited. And water supply in
affected villages is being done using
the Water Tankers.

It is informed that the Pandit
Deendayal Upadhyay Aashram
paddhati Urmaura, Sonbhadra
potable water supply projectis
completed. In  addition,  two
projects namely Kuldomari, Anpara
are under progress In district
Sonbhadra. These projects were
proposed to be completed in Dec-
2020 & Jan 2021 respectively, but

now these two projects are
expected to be completed in March
| 2023 due o delay in getting
Oy
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No.

Issues identified in Mon’ble NGT order
/ Oversight committee

Status& recommendations
(As on 31.01.2021)

Railway permission.

d)

In the pastRihand reservoir was
poliuted by the major Industries in the
area such as thermal power plants,
coal mines, M/s Aditya Birla
Chemicals, Renukoot and M/s
Hindalco Industries, Renukoot. Since
this reservoir Is the only drinking
water source In the area, the reservoir
needs restoration and protection. A
comprehensive study neceds to be
undertakern to assess the reservolr's
water and sediment quality and o
delineate  water and sediment
remediation and restoration measures
on Polluter Pays Principle. All the
streams and nullahs joining the

reservoir need to be intercepted and |
diverted to save the reservoir from |

further pollution. CSIR-NEERI, Nagpur
and/or CSIR-NITR, Lucknow may be

« As per earlier information provided
by Executive Engineer Rihand Dam,
Civil Division, Pipari, payment of Rs.
69,09,000 had been made to
Central Water and Power Research
Station (CWPRS) Khadakwasla Pune
Maharashtra for the study.

e The sald study work has been
started from January 2021.

entrusted with this study for which®

both these organizations have the

requisite expertise.

Name of the Committee member Signature
Shri Ramesh Kumar ! Or .
i t‘ A \'\\-D‘]\‘
SDM, Duddhi, Sonbhadra W e “
| Shri Rajendra D. Patil, S.c.:i - D 'f:b.){....“,i““j'}.\f-/
| CPCB Regional Directorate, Lucknow: e Cd
Shri RadheyShyam, Regional Officer coile—
{._.‘;_/.._;,. m" "py\
WUPPCB, Sonbhadra | o \o
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